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Title: Regarding establishment of a separate High Court in Andhra Pradesh and Telangana.

HON. SPEAKER: Shri Jithender Reddy.

...(Interruptions)
HON. SPEAKER: Nothing will go on record except what Shri Jithender Reddy speaks.

...(Interruptions) €] »

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam Speaker...(Interruptions)
HON. SPEAKER: Mr. Adhir Ranjan Chowdhury, this is not fair. I had already allowed you. Why are you standing, now?

...(Interruptions)
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HON. SPEAEKR: Hon. Members, please take your seats. Let Mr. Jithender Reddy speak.
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The absence of a separate High Court for Telangana is causing untold damage and injustice to the people of Telangana as the present Andhra
Pradesh dominated High Court is poised to work against the interests of Telangana. =& #igr st st o3 ¥ 3 smwrar @ ame & We do not want to
disturb the House till now also. We want an early decision to be taken. We want the Home Minister to intervene in this and see that the High Court
is bifurcated. Madam, in the case of earlier States, when they were formed, within a month or two, those High Courts were formed there. But why
this delay is being made only for Telangana, we would like to know. There is something going on behind this, which is not good for the country. I am
not talking anything outside the Constitution. Whatever had been promised by the AP State Organisation Act, that is what we are demanding. Still,
we are requesting you, Madam, in a very good and not disturbing the House, to please intervene and give instructions to the Home Ministry and the
Law Ministry to bifurcate the High Court and do the justice to Talangana.

HON. SPEAKER:

Shri Gutha Sukender Reddy is permitted to associate with the issue raised by Shri A.P. Jithender Reddy.
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HON. SPEAKER: Mo, nothing will go on record.

...(Interruptions) 3€/ =
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HON. SPEAKER: Nothing will go on record.
...(Interruptions) €, =
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